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FT.3MM. 1259(3)— FxiT TTHT ATEF 57 U AATATET Tare ffafaa+, 1985 (1985 F7 61) it
T 9F FIXT W& «Thdl & YA Fd g, AIEH 7o UF q.99mEr gary (Mt qarat &1 fafags)
raer, 2013 F ST HLAT FA o U Aefertad saer S F7dl g, i -

1. Tfere ofree Sf WTEH:-(1) =9 STeer il /TEF 5o Ud 7. w91t gared (=t garet &1 fafaaae) s,
2026 FET STUEM
(2) T SATAFTE TSI H ZHEh THF 6l TG & AR 20T
2. 9T&% 7o U q.qATaT gared (FAfEa aarf &1 faf==ee) seer, 2013, # =1 ¥, -
(F) STTHA-F H, FHF HEAT 7 ST 399 Ha{9q G2  arg, Fuforfe w@ gear i gfafe
STAT STTUST, 37T -
"8. 2-FATHI-4-ferrzarioe =

(@) STTLA-T H, FHIE AT 45 T 399 qaterg Tateai & arg, Fufertad wais der siw et
TTEAT ST, 37T -

"46. 2-sTH1-4- AT ",
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

) SATLAT-T |, T G&AT 45 3T I qataa TS & a7, Heferied o 9 dr o qate
TTAT ST, 747 -
"46. 2-FTHT-4- T AT TR ="

[®T.5. N-17011/1/2025-NC-1I-DOR]

HheT GRAT, AT qi=a
V.- A AT TG o TSI, AT, 90 1, T 3, IT-92 (i) § FH ar.%0.4.191(37) &A1+ 26

TS, 2013 F GTET TR FRaT 7197 7 e sifaw e swmies |1, 71(3) &=+ 23 S9ad, 2025 %
FTT Herrfara R = =m

MINISTRY OF FINANCE

(Department of Revenue)
NOTIFICATION
New Delhi, the 11th March, 2026

S.0. 1259(E).— In exercise of the powers conferred by section 9A of the Narcotic Drugs and
Psychotropic Substances Act, 1985 (61 of 1985), the Central Government hereby makes the
following order further to amend the Narcotic Drugs and Psychotropic Substances (Regulation of
Controlled Substances) Order, 2013, namely: -

1. Short title and Commencement:-(1) This Order may be called the Narcotic Drugs and
Psychotropic Substances (Regulation of Controlled Substances) Amendment Order, 2026.

(2) It shall come into force on the date of its publication in the Official Gazette.

2. In the Narcotic Drugs and Psychotropic Substances (Regulation of Controlled Substances)
Order, 2013, in the SCHEDULE, -

(a) in SCHEDULE-A, after serial number 7 and the entries relating thereto, the following

serial number and entry shall be inserted, namely :-

“8. 2-Bromo-4-Methylpropiophenone”;

(b) in SCHEDULE-B, after serial number 45 and the entries relating thereto, the following
serial number and entry shall be inserted, namely :-

“46. 2-Bromo-4-Methylpropiophenone”;

(c) in SCHEDULE-C, after serial number 45 and the entries relating thereto, the following

serial number and entry shall be inserted, namely :-

“46. 2-Bromo-4-Methylpropiophenone”.

[F. No. N-17011/1/2025-NC-II-DOR]
MUKESH SUNDRIYAL, Under Secy.

Note.- The principal order was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i) vide number G.S.R.191(E), dated the 26th March, 2013 and lastly amended vide
number G.S.R. 71(E), dated the 23™ January, 2025.
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